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(2002) 08 MAD CK 0107

In the Madras High Court

Case No : Writ Petition No. 10609 of 2002 and W.P.M.P. No. 14316 of 2002

V. Kohilavani APPELLANT

Vs

The State of Tamil Nadu RESPONDENT

Date of Decision : 09-08-2002

Acts Referred:

Citation : (2002) 08 MAD CK 0107

Hon'ble Judges : P.K. Misra, J

Bench : Single Bench

Advocate : C. Selvaraju, for the Appellant; S.P. Prabakaran, Addl.Government 
Pleader, for the Respondent

Judgement

P.K. Misra, J.—Heard the learned Addl. Govt. Pleader (Education) for the
respondents. Learned counsel for the petitioner was already heard on the
previous day.

2. The prayer in this writ petition is for a direction to the respondent to admit the
petitioner in the Teacher Training Course in the academic year 2001-2002. The
petitioner had been admitted into the Teacher''s Training Institute in June 1992
which was subsequently derecognised by virtue of the order passed by the High
Court. With a view to help such affected students, the Government had issued
G.O.No.136 dated 7.9.2001. It is stated that though the petitioner had appeared
and secured higher marks, she was not admitted on the ground that she had no
completed the refresher course. It has already been held that the refresher
course itself was illegal. Therefore, the non-admission in the refresher course
was immaterial. Be that as it may , the admission for the year 2001-2002 is
already over and such affected students can take the benefits of G.O.No.89
dated 17.06.2002. If the petitioner has not made any application for this year,
she may make an application within seven days. Otherwise, if the petitioner has
already made the application, such application has to be considered in
accordance with law and the policy under G.O.No.89 and necessary steps may be
taken. Subject to the above observation both the writ petition and the WPMP are
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disposed of. No costs.
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